
217 finance [9 MAY, 1989] Bill, 1989 218 

 

Now listen to me. {Interruptions) O.K. I 
wi|l speak in English. Is it all right? 
Then Ram Awadhesh Ji will say that I 
should speak in Hindi and unnecessarily 
the time will be wasted. 

SHRl M.  A. BABY:   He should      be 
associated,  Madam. 

THE   DEPUTY   CHAIRMAN;    O.   K. 
You have associated.     It has been taken 
note of. 

SHRI M. A. BABY: He should be 
given  one minute. 

THE DEPUTY CHAIRMAN; I would 
say that the matter is being taken seri- 
ously. Don't make a laughing-stock. 
{Interruptions) Just a minute. Please 
sit down. The matter is being taken 
serious note of. The Congress Members 
and the Opposition Members have made 
their point. The whole House has said 
on that. Now, please let us go over 
to the Finance Bill. We have got a 
heavy business today. (Interriiptions) 
No, I won't allow. 

SHRl NARAYAN KAR (Trioura): 
Madam,  [ associate myself with this.... 

THE DEPUTY CHAIRMAN: I said 
you are being associated. All those who 
have raised their hands. Please note their 
names  and  say that  they have  
associated. 

THE FINANCE BILL,  1989—(Contd) 

SHRI E. BALANANDAN (Kerala): 
The Finance Minister, while introducing 
the Bill has announced certain concess- 
ions to the tune of Rs. 173.2 crores. The 
bulk of it is on excise levies and Rs. 4.32 
crores is on import duties. This conce- 
ssion will not yield any relief to the or- 
dinary  man.   This   is  mainly  for     
Picture 
tubes,  teletision    sets    etc     
Concessions 

given to the mini-steel plants may help 
them to compete with big manufacturers. 
But at the same time the control on the 
cement distribution has been relaxed. 
As a result the price of cement Will also 
go on rising. The industrialists on the bar 
sis of the Budget proposals have already 
increased the price of arMcles. Even the 
concessions which have been announced 
are not going to be passed 
on to the consumers. It will 
go into the Pockets of the industrailists 
only. Therefore, the new concessions as 
usual are not going to give any relief 
to the poor people of the country. Be- 
cause of the concessions the deficit in 
the Budget may increase from Rs. 7,337 
crores to Rs, 7,450 crores. However, 
these concessions granted to the small 
industrialists are not going to be of any 
benefit to the consumers. Certain disturb- 
ing features of 'he finances of the country 
have been admitted by the Finance Mini- 
ster while presenting the Budget. We ail 
know that the Government is facing seri- 
ous financial difficuties. This cannot duly 
be corrected unless fundamental changes 
are made in the cores hitherto being foll- 
| owed. However, since full-scale exami- 
nation of the whole state of affairs is 
not appropriate now, I am confining 
myself to certain issues only which are 
of   cores   relevant   today. 
Our  revenue receipts  are     hardly  suffi- 
cient     to    meet  the   so-called    non-
Plan 
expenditure.   The   non-Plan      
expenditure 
fcr the year 1989-90 is Rs. 54,347 crores, 
while   the   revenue   receipts   are   only 
Rs. 
52,000 crores. Therefore, the whole Plan 
expenditure   is   being   financed      
through, 
the   borrowed   money   from   internal   
and 
external  sources  and  through  the   deficit 
i    financing.   Su:h being  the  situation,  I  
am 
!    surprised t0 note that the Finance Minis- 
ter  has   lowered  the   customs   duties      
en 
import of capital goods etc. to    the tune 
of  Rs.   120  crores. The  import  of  capi- 
tal   goods   has   been   one   of   the   
sources 
    of  augmenting   our   trade   deficits   on   
the 
one side and escalating our external debts 
     on   the   other.Why such lowering has 
been made? The 
answer as far as I can see is to placate 
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the World Bank and other external finan- 
ciers who were now in a position to dic- 
tate terms to us. In a recent report appear- 
ing in the Times of lndia, it was stated 
that the Government of India has approa- 
ched for a loan between Rs. 5,100 crores 
and Rs. 8,600 crores has already been 
approved by the World Bank depending 
on availability of funds. The conditionalitv 
imposed by them is that the imports of 
capital goods and other goods should be 
allowed into the country without much 
restriction. To accommodate this restric- 
tion the Finance Minister was forced to 
lower the customs duty for imports and 
thereby the amount specified above is 
lost. 
I want the Finance Minister to explain 
whether this is true or not. While we are 
facing a resource crunch, everybody ex- 
pected that an all-out effort would be 
made 
by the Government to tax the rich espec- 
ially in this election year leaving the com- 
mon man without further burden. But 
here again we find that the burden is ruth- 
lessly imposed on the common man. Out 
of the total resources mobilisation of Rs. 
2,563 crores, Rs. 1,700 crores has been 
collected through administered prices and 
in steel and coal, Rs. 400 crores and in 
rail freight surcharge Rs. 870 crores etc. 
This will directly hit the common man and 
will definitely escalate the inflationary 
spiral. Elections or no elections that the 
Government will not touch the big-monied 
sections is proved by this Budget itself. 

The Finance Minister was referring to 
the balance of payments position as an 
area of concern and has assured us that 
corrective measures will be taken. The 
deficit expected in the last Budget was Rs. 
6,600 crores. Now, we find that it has 
already increased to Rs. 8,000 crores. It 
is net final. We do not know what is co- 
ing to happen. It will be more than that. 
The internal and external debt of the Gov- 
ernment at the end of March 1990 is es- 
timated to be more than Rs. 2,00 000 
crores. The internal debt at the end of 
March, 1990 as calculated would be Rs 
1,30.750 crores. The external debt will be 
more than Rs. 80.000 crores The inter- 
est payment for the year is estimated to be 

Rs.  17,000 crores. It may increase to Rs. 
24 000 crores.  Though the Finance Min- 
ister has stated that new schemes are 
being 
proposed to increase the exports so as te 
keep the balance of payments position in 
the safer limits it cannot    be taken for 
granted.  Madam, our exports rate as per- 
centage Of national income, you will find 
that it is 4 per cent.   It was 4 per cent 
some  40 years ago but our imports have 
risen to  10 per cent.  Therefore, this ex- 
port trade increase will not help us because 
export is an item where keen competition 
will be  there.   Not only  we  but all  the 
countries of the world especially the deve- 
loped countries want to compete in a big 
way in all the markets of the developing 
countries.   Though  we  think  that  we  
caffl 
export  more  and  earn more money,  it is 
not going to happen like that.   It is said 
that our debt service ratio will surpass 30 
per cent.  The cumulative    borrowing for 
the four years of the Plan is a staggering 
figure  Of $  7.4  billion.   Mr.   Bhatia,  am 
economic expert, has    said in yesterday's 
Hindustan Times : "for the last four years 
cumulative   borrowing  from     commercial 
loans and other loans comes to    7.4 bi- 
lion." That means our debt service ratio 
may go up to 30 per cent. The, 
1.00 P.M. how  can  we' escape?  We  are 
in    the    debt-trap.     Though 
it is said that we are not going for loans; 
now, it cannot be taken seriously because 
if  thirty per  cent  is the  ratio     of debt- 
service,  then,  after     this election period, 
you have to go for loans.  Therefore, the 
conditionality imposed by them has to be 
accepted by us.   In that    way, our total 
financial  independence is now pledged te 
the World Bank,     the IMF and interna- 
toinal monopolists.  If one    day, the NRT 
depositors decide to withdraw their money 
from Indian banks, which comes to about 
Rs.   15.000 crores,  then. we     will be    in 
great difficulty.  This is the situation.   Our 
foreign exchange    reserves, as vou know, 
Madam    are just  Below Rs.   5000 crores, 
It is sufficient for imports expenditure for 
two and a half months.  Is it a safe limit? 
I do not know.   Maybe, the Finance Min- 
ister  will  claim  that  it  is  a     safe limit. 
But nobody can instifiably claim like that. 
The Finance Minister was also referring to 
♦he price-line and he expressed  
confidence 
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that it is going to be kept under safe 
Jevels. Any claim can be made, 
but the further action should be in 
consonance with that. When you resort to 
increase in administered prices, when you 
resort to increase in deficit financing, what 
will be the result? Naturally, prices will go 
high. The only thing you can do is to 
convince us and the people by doctoring 
some statistics, some statistic, of whole 
sale prices, some statistics of retail prices. 
The hon. Minister may argue, "Mr. Bala- 
nandan, in these months last year, this was 
the figure. Therefore, there is no in- 
crease." But if we go to the market and 
ask the ordinary man, he will tell you, 
"'The price of everything is going sky- 
high. We are not able to live like we 
did yestrday.'' That is tire situation to- 
day. Taking shelter under manipulated 
statistics of cost of living index or whole. 
sale price index will not convince the 
people who are experiencing daily the go- 
ing up of the price of everything including 
essential items. Therefore, the claim 
made is factually incorrect, immodest and 
underplaynig the serious problem. Here, 
I will make a special reference to the 
working class. By statistical manipula- 
tion the dearness allowance of the working 
class is cut by the Government of India. 
My friend, Shri Kulkarni, is there to speak 
after me. In Bombay, during the month 
of January, the textile workers were dep- 
rived of Rs. 40 to Rs 50 per month by 
mere using of a trick of statistical mani- 
pulation A change has been made in 
the cost of living indices base to 1982 in 
which the conversion factor has been 
erroneously used. Thus, the working 
class of the country has lost crores and 
crores of rupees I would like to tell 
the Finance Minister that the working 
class, as a class, irrespective of politics 
like TNTUC, ATTUC, etc., are going 
to take this challenee seriously and see 
that the Government's fraudulent statis- 
tics are changed, that the cost of living 
index is changed. 

Now, Madam. I would like to deal with 
the question of increasing unemployment. 
Our Prime Minister intervened in the 
debate on 29th, a little over-stepping the 
Finance Minister, and announced a prog- 
ramme,  the  Jawahar      Rozgar    Yojana. 

j That is a programme to give employment 
to the rural population. The Prime 
Minister announced that the Centre will 
spend Rs. 2100 crores this year as 80 
per cent of the programme. Every pan- 
chayat will be covered and will be 
provided with Rs. 80,000 or Rs. 1 lakh 
and each of all the 44 million families 
will be provided with employment for 
50 days to 100 days in a year. All the 
rural development programmes will be 
merged within it and thus the finances 
will be arranged, together with the 500 
crores provided in the Budget. This is 
what he said. The figures are like this. 
NREP, RLEGP, together come to Rs. 
1211 crores and if you add to this 500 
crores suggested in the Budget, it will 
come to Rs. 1711 crores. Still about a 
hundred   crores   will   be  needed  and  
per- 

   . haps th3 Finance Minister may say this 
may be added in the deficit or the 
NRDP 

     money can also be merged with it and. 
thus  the  requisite  money  can  be  
found. 

     But what is the result of that? A big 
clrim of Rs. 2100 crores is being made 
by them. But in actual practice they 
are adding an additional amount of 
Rs.  500  crores.      And  other items    
are 

    also there. The result is, the totality is, 
only there is a new name. Instead of 
NREP, RLEGP etc. only a new name 
has come. That is all the change. How- 
ever, the rulers of the country normally 
remember the poor people of this coun- 
try only a little before the elections and 
since the elections are in the offing, they 
come forward with all sorts of program- 
mes, though i don't say these program- 
mes are election programmes of the 
Cong- 
ress-I Why should I grudge it? What- 
ever little money comes, whether it is 
one rupee or two rupees or seven 
rupees, 
if it goes to the ordinary man, we sup- 
port it. But if we go a little deeper 
into the subject, after 42 years of Cong- 
ress rule in the country, what is the pre- 
sent position? What do the statistics 
tell you today? The total number of 
peqple living below the poverty line 
today 
is 61) million families, that is, 300 million 
people, nearly 40 per cent of our total 
population This is according to the 
official statistics. This is the position 
after 42 years. What is the totality of 
unemployed  today?  Urban     
unemployed 
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is 32 million. As regards rural unemp- 
loyed, the exact number is not known, 
official statistics are cloudy in that respect; 
but the economists of the country some- 
how or other calculated rural unemploy- 
ed to be between 65 and 70 million. 
Therefore, the total unemployed in the 
country today is nearly 10 crores. That 
is the result of 42 years. And now the 
Government of India is coming forward 
to say that the rural folk is being elevated 
by this programme. After working 
seven Five Year Plans now the Govern- 
ment of India is claiming to take steps 
for alleviating the conditions of the rural 
population. Even as per the statistics 
of the Government of India, today 30 
crore people are living below the poverty 
line. Out of the 2100 crores, of which, 
in fact, Rs. 500 crores is an addition 
which you are now making, what the 
result will be you can judge yourself. I 
need  not dilate  on  it  any  more 

Then what is the position of the in- 
dustrial sector today? Everybody talks of 
the finance of the country and says there 
is- 5 per cent increase, 3 per cent increase 
or 9 per cent increase. But where is 
the actual overall increase? There must 
he increase in electricity generation, oil 
production and a couple of other things, 
and it is an average that is given. And, 
the average is say 7. Okay. But what 
about tha details? The details are that 
there are 1,60,900 industrial units on the 
sick list. The majority of these indust- 
ries cannot be revived at all and our one- 
"kle, the major industry, the textile 
i , is in doldrums and another ma- 
for industry also, th; jute industry, is 
also in the same position. This is the 
totality of our progress. Did the Go- 
: nt take this into account? I can 
read out figures and perhaps the honoura- 
ble Finance Minister may know them 
also. But I am quoting only some offi- 
cii statistics. How much employment 
is being provided by the industries in 
the country? I will give you the fig- 
ures. The Economic Survey of 1988- 
89 says that the employment in the pub- 
lic sector was 150.78 lakhs and in the 
private sector, 77.27 lakhs in 1980-81. 
This is a big list.    But I shall give only 

the total. The increase in employment 
in the public sector is 2.6 per cent and 
the employment in the private sector is 
zero. You understand it? It is zero 
now. So, this is what we have achieved 
in eight years from 1980-81. In eight 
years, the employment in private sector 
is zero and in the public sector, it is 
2.6 per cent. But, to our bad luck public 
madam,. .. 

SHRI DIPEN GHOSH (West Bengal): 
Even this much of employment only 
after 
an outlay of thirty thousand crores of 
rupees! 

SHRI E. BALANANDAN:... our 
population is also growing and the rate 
of growth is 2.5 per cent or 2.6 per cenl 
even today. Therefore, this backlog of 
unemployment is there and how are they 
going to get employed? Therefore, the 
strategy hitherto being followed by the 
Government of India. I must say, needs 
I a change. The prescriptions given by 
Mr. Chavan need a change. He is a 
senior man, I know. He was the Chief 
Minister of Maharashtra and he is a nice 
man. But, at the same time, he is 
trying to do a job within the framework 
of a strategy. I am not criticising you 
personally, but only your policies. A 
drastic change in the policy is required. 
Our industries are going sick one after 
the other_ India is the second biggest 
country in the world population-wise and 
we are having a population of 75 crores 
a,;id we must have the biggest market 
here. But our industries are going sick. 
Why? It is because the capacity to buy 
h not there. Our domestic market is 
shri'; ; 'cause of the policies that we 
follow Madam, you may remember, 
during the period of the freedom move- 
ment, we all assured the people of India 
that land would be given to the tiller and 
the whole peasantry would be relieved of 
the shackles of feudalism and landlordism 
whereby the resources position of the pea- 
santry who constitute about seventy per 
cent of the copulation of India, would 
improve and domestic market would 
grow, industrialisation would develop 
and the country would progress. 
This was the idea which the 
Congressmen themselves had given 
and they had said, "As soon as 
We come to    power, we will    implement 
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land reforms" Madam, what is the 
story of land reforms in the country to- 
day? In 1967 the Mahalanobis Committee 
estimated that with a ceiling of 20 acres 
per family about 6.3 crore acres of 
surplus land would be available for dist- 
ribution among the landless and poor 
peasants. This included the fallow, 
waste and benami lands. But the story 
given in the 1987-88 Annual Report of 
Ministry of Programme Implementation 
has vividly brought the following, Ma- 
dam, I quote: 

'Till March 1988 only 78 lakh acres 
of land had been declared surplus. Of 
this only 58 lakh acres had been ac- 
quired by the State Governments and 
45 lakh acres actually distributed. The 
reasons put forth by the Governments 
lor non-distribution of the surplus lands 
include litigation, unsuitability of the 
lands and reservation for public pur- 
poses An estimated 5.20 lakh acrei 
is involved in litigation. The distri- 
buted land represented 1.25 per cent of 
the total cultivable in the country". 

In this, two States in the country, West 
Bengal and Kerala, stand on a different 
footing. I am not saying this because 
we are ruling. But actual land reforms 
are being implemented. That's all. So 
our Prime Minister or our Finance Minis- 
ter or the Government of India, if they 
are serious—what should they do? The 
main problem of the country today is 
5—10 per cent of the population for whom 
you are building the economy. You are 
making refrigerators and so many other 
things—TV sets, this set, that set—for 
whom? Not for the population of India. 
It is for 5 per cent of the population. 
Ninety-five per cent of the population do 
not have the wherewithal to buy their 
ration for the day. Why? Because the 
Government of lndia failed to implement 
land reforms. Therefore, I request the 
Finance Minister to think over it. I 
want a change of course. 

Last time when I had occasion to speak 
on the Budget and Mr. Chavan was then 
tO reply, he told me: I pursue the line 
different from yours. Today also you may 
say that. Your line is different. My line is 
 

361  RS—8. 
At     

different. But the result is this that after 
40 years large chunks of people cannot 
have a full meal a day. Those people are 
called the people living below the poverty 
line. Nobody understands the meaning of 
this—people living below the poverty line 
means what? A man cannot eat a full 
meal a day. That is the result. After 42 
years of government, whatever they are 
doing, the result is that 30 crores of peo- 
ple cannot get a full meal a day. The 
situa- 
tion can be changed. Yes, We can 
change 
it. The main thing is: give the land to 
the tiller. The peasants of our country 
can 
produce more not only through the so 
cal. 
led green revolution.. (Time Bell rings'). 

Madam, India is a union of States. And 
the finances of the country    mean what? 
Not the finances of Mr. Ajit Panja or our 
hon. Mr. S. B. Chavan only. These must 
be sound in Uttar Pradesh. They must be 
sound in Bihar, in Andhra    Pradesh and 
Kerala. Isn't it? And that is India. There- 
fore, the attitude of the Government should 
be that the Finance Minister at the Centre 
should look to the finances of India. India 
means   India.   India     includes  all  
States. 
Through your taxation policy  when you 
make Rs. 2500 crores. The States are de- 
prived of their share. Instead of taxing you 
will say that administered prices have in- 
creased. This is one step. My friend, Mr. 
Salve, is not here. He is a sweet-tongued 
man. He was the Chairman of the Finance 
Commission, The     Finance   Commission 
ought  to  do   certain   thines  accord

;
ng  to 

the Constitution itself. I am reminded of 
an old woman i,n my    village in Kerala. 
She was running a shoo  She used to 
make,b

r
ead. In Malayalam it is 

calleAppam'^Shecouldnotseeproperly.Whe
n we wentto  the  shoo,  we  found  that  
always  theweieht of the breadwas less 
and less. -Itwas never more. 
Weaskedwhyit wasbecoming less andless. 
She said that shcould  not  see     because  
she had a very 
weak evesight. This is the argument which 
that old woman always gave.  Such is the 
position  of the Central Finance Minister 
and  the  Central  Government.   Whatever 
they do. the totality is that the State Gov- 
ernments' financial     resources     arbeing 
saueezed this way or that way. This is. the 
Case not onlY with the communist or op. 
position ruled State, but with all the Ste- 

. 
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tea. This is the attitude of the Central 
Government, A new scheme is being pro- 
jected now to lift the rural people to a 
higher level. The Kerala Chief Minister 
has gone on record. He said that Kerala 
would have got Rs. 34.70 crores under 
the 
NREP programme and Rs. 25.80 crores 
under the RLEGP programme. Together 
the Kerala Government would have got 
la. 60.50 crores. Under the new scheme 
sponsored by the Government of India, a 
sum of only Rs. 50.48 crores is allotted. 
How can they explain this kind of thing? 
As you know, Kerala, is the State which 
has the highest unemployment rate. My 
friends on the Congress Benches from 
Kerala are absent today. They are saying 
all kinds of things for solving the problem 
of unemployment. 26 lakh people are 
■nemployed. This is a f

act
. Now what is 

happening? what is happening is that 
under these two programmes we ought to 
have got Rs. 60.50 crores. Now, you are 
giving us only Rs. 50 crores. It is Rs. 10 
csrores less for the State which is having 
the highest proportionate unemployment. 
Mr. Finance Minister, you may kindly tell 
»e the reason. Well, I know the reason. 
The reason is this. You may have your 
own reason. But I do think it is sc. One 
fine morning our Finance Minister found 
out that the poverty ratio in Kerala is 
toss. Therefore, the new scheme is based 
on poverty ratio. Some staisticians of our 
country found it out. Now some statisti- 
cians are very good people. But some are 
of a different mental framework. When 
the rulers want some kind of statistics for 
something, they give them suitable statis- 
tics. Therefore, the Government of India 
recommended a new statistical line to de- 
prive the Kerala Government of their due. 
Another type of statistics was immdiately 
given and on the basis of that statistics. 
Kerala has been deprived of Rs. 10 cro- 
re* Ts it the way of doing things? (Time 
Bell rities.) When the Prime Minister came 
and announced this programme that we 
are eoin? to villages of our country and 
that we are going to give employment to 
at least, one person in a family which is 
under the poverty line, the peonle of 
Kerala thought that this is something and 
that there would be    suitable allocations 

for that. Now, on the contrary, whatever 
they had is being taken away. Therefore 
our country cannot 'be treated like that 
for ever. Our country should be taken as 
a whole by the Finance Minister and the 
Government of lndia. It is not only the 
case of this State alone. Andhra State 
also, I can say, Tamil Nadu State also 
I can say. I can say that this can be the 
case with West Bengal also and other 
States also may have complaints. 

We are told, we are having a 
bumper crop. Very good. We are ail 
very glad to hear the i9iatistics of 
the Finance Minister that the prodae- 
tion etc. has increased mainly due 
to two things. (Time Bell rings). 
One is that production has increased in oil 
as well as electricity, and the other thing 
is agriculture. Good. But then what is 
happening? When we have got bumper 
crop, the supply of foodgrains to Kerala 
is reduced. What is the reason? Nobody 
knows. And in some other States also this 
is the position. So, Madam, this approadi 
is absolutely wrong. 

In a democratic set up you want to 
develop democracy in the country or are 
you thinking of something else? But any 
friend, Mr. Sathe, is talking of somethiaig, 
else. Is it the official line of the Congrm 
Party to have the President's raj? Is it set 
You will be able to tell me. So, the ques- 
tion is that our Finance policy also should 
be changed lock, stock and barrel. Otter- 
wise the country cannot go forward. 

Then, Madam, your financial policy as 
now limited t0 the improvement of mini- 
mum of 10 per cent of Indians and 90 per 
cent of Indians are not being protected by 
the Governmental policy. Today we are 
in a crisis. I am very sorry to say that our 
economic freedom—that is very impor- 
tant—whatever faults 

we
 

may
 have, our 

Prime Minister also is a Member of Par- 
liament, whatever policy we formulate, 
our economic policy, it should be Our poi- 
cy, and we do not want anybody fropa 
America or IMF or the World Bank to 
tell us this way you should behave or this 
kind of a thing should not be there. Today 
30 per cent of exchange earnings goes on 
debt servicing. We are famous in the 
world of debtors. We are standing fourth. 
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This is no credit to the Government of 
lndia. Therefore, to safeguard our eco- 
momic interest we should have our own 
economic policy aimed at the improve- 
ment of our domestic purchasing capacity. 
For this a change is necessary. 

With these words, Madam, I conclude, 
but once again I want to repeat that with- 
out a change any amount of covering up 
operations will not save the Congress(I) 
party. That much I want to say. Wit this 
I conclude. Thank you. 

THE DEPUTY CHAIRMAN: I must 
inform the House that due to the shor- 
tage of time, we are not going to adjourn 
for lunch. But that does not necessarily 
mean that you  cannot have lunch. 

Yes, Mr. A. G. Kulkarni. 

SHRI A. G. KULKARNI (Maha- 
rashtra): Madam Deputy Chairman, I 
was listening very carefully to my earlier 
speaker who took a panoramic view of the 
economy of this country and also abroad. 
Madam, I am l

eas
t competent to comment 

on what he has said. But I want to focus 
attention on two or three weak spots, 
which I see in the Finance Bill and I 
want to draw the attention of the Gov- 
ernment to these weak spots. Basically, 
Madam, I am going to talk about the 
(provalence of corruption and the genera- 
tion of black money in high places and 
the. industrial world. 

Madam, there are three or four points 
about which the Government will like to 
be very careful. The first is about the Gov- 
ernment expenditure increasing steeply, 
which stands now at 20.8 per cent of 
GDP. And whereas the Plan expenditure 
increased by 6.5 per cent to 7 per cent of 
GDp the interest payment increased by 
4.3 of GDP per cent during the last ten 
years. Similarly, Madam, the revenue ex- 
jMnditur© has increased by 6.8 to 9.4 per 
cent of GDP. The sum total of it is that 
He revenue deficit increased from .3 per 
cent to 2 per cent during th© last ten 
yenrs of GDP. Why I am bringing up this 
point again is that the expenditure and the 
revenue budget which is supposed to be 
actually a surplus capital budget is now 
a deficit expenditure budget. What I find 

is we are actually consuming the capital 
and that is a very dangerous position 
which, 
I feel, has to be looked into by the Gov- 
ernment. Perhaps, my friend Mr. Panja 
will highlight on that aspect. Similarly, a 
sustained revenue deficit is no good indi- 
cator of a good economic management 
and 
I think this point will be taken care of 
by the Government. 

My second point is about the deteriora- 
tion  in the balance of payment position 
due to import-intensive    policy, or what- 
ever the Finance Minister says, about the 
kit culture policy. Here I agree that    im- 
ports like oil and essential commodities are 
necessary  to meet certain emergency  as- 
pects of the supply side, but the magni- 
tude of capital machinery import or th* 
kit culture import has recently increased. 
I can give umpteen number of instances 
where items not necessary for a common 
society or a common man are imported, 
and I am really deeply concerned with it. 
If you go through the RBI report and An 
Economic Survey, y0u would find that it 
highlight^   the  balance  of  payment  posi- 
tion  and  the  deficit     and I would like 
Mr.  Panja  to  enlighten us in  his reply, 
about the recent news item saying that de- 
ficit has been reduced by Rs. 2200 cro- 
res. This appeared in the oewspapers and 
I am really surprised. I tried to apply my 
mind as to how this    gimmick has taken 
place, and what I find is that    probably 
this budget deficit is reduced by Rs. 2200 
crores  because,  perhaps,  the  RBI credit 
to the  Government has increased during 
1987-88   by  5  per  cent  which,  perhapn, 
might have reflected in this reduction of 
deficit.   The  other  reason   could   be  that 
now the month of March has been deci- 
ded  to be the closing year, and periplus  is 
18-month  balance-sheet might have been 
drawn,  whereby more    tax credits might 
have been take,n in from    industries etc. 
Then I also find that the tax revenue hag 
also shot up by Rs. 600 crores, perhape 
because   of   this   18-month   period.   
Then 
there  have  been  public  sector 
borrowings 
from institutions which have financed the 
Government. And thus the    deficit    was" 
said to have been reduced. But I would 
like to Imve from Mr. Panja an authorita- 
tive explanation as to how this reduction 



231 Finance [RAJYA SABHA] Bill, 1989 2 32 

[Shri A.  G.  Kulkarni] 

in deficit by Rs. 2200 crores has sudden- 
ly appeared. The sum total of this indica- 
tes to me that inflationary tendencies are 
building up in the economy. I am aware 
that already some prices have been in- 
creased. There is increase in price of 
television sets; there are many other 
items 
which I do not want to go into details. 

We all talk of the budget for the poor. 
But actualiy i have some figures to show 
otherwise and would seek an explanation 
from the Minister. In a crisis situation as 
this, one expects     tightening of the belt. 

But in the Budget, I see a provision for 
Festival of India abroad. There is no 
necessity at all for this. Only Delhi deve- 
lopment has taken the thefty allocation in- 
creased from Rs. 1234 crores to Rs. 1325 
crores. Expenditure on police has increa- 
sed from Rs 1328 crores to Rs. 1399 
crores. In the case of atomic energy, from 
Rs. 1187 crores to Rs. 1412 crores. But 
what are the casualties? Allocation in res- 
pect of schemes, economic and social, 
has 
been reduced from R

s
- 371 crores to Rs. 

319 crores. The provision for khadi and 
village industries has been reduced from 
Rs. 92 crores to Rs. 49 crores. The 
alloca- 
tion in respect, of schemes of industry to 
promote employment has been reduced 
from Rs. 100 crores t0 Rs. 60 crores. I 
would like to know from the hon. Minis- 
ter. Here, on the one side, we are having 
imports of capital equipment etc. On the 
other side, reduction has taken place in 
regard to the social aspects. I am not able 
to reconcile these two aspects. 

Madam, another important aspect is 
savings. There has been deterioration in 
this regard. The public sector depends on 
the financial institutions. The private sec- 
tor, with so much concessions, has been 
able to contribute only 1.7 per cent. It has 
been able to contribute only Rs. 600 cro- 
res out of- a total of Rs. 35,200 crores. 
The major contribution has come from the 
services sector. But the total savings are 
coming down. The main culprit seems to 
be the public sector. It has contributed 
only Rs. 6,000 crores when the 
investment 
is of the order of Rs. 3 lakh crores; the 
Centre   and  the     States   taken  
together. 

Madam, the total savings in the economy 
has come down from 25 to 20 per cent. 
There is a faster growth in expenditure, 
there is more appropriation of income 
than 
what is available and this has resulted in 
domestic and foreign debt. 

In the last five or seven minutes, I 
would like to deal with the aspect of 
generation of black money. I have spoke* 
about the kit culture and the import of 
capital euipment etc. Very recently 
there was a news item in the 'Eco- 
nomic and Political Weekly'. I am 
referring to cotton. We are running 
co-operative spinning mills. Recem- 
tly, cotton was permitted to be ex- 
ported by the private trade. I will give you 
only two instances. There is a variety of 
cotton called Varalakshmi. It was ex- 
ported by the private trade at a price of 
600 cents per kg. which is 52 per cemt 
higher than the quotation received by the 
C.C.I. But the Giza Egyption cotton which 
is one of the best is fetching a price of 
630 cents. Our cotton, which is a lower 
variety, is fetching 600 cents. It has been 
alleged that black money which was kept 
abroad, in Japan or in Switzerland or Mt 
some other island, has been brought back 
to India by unscrupulous industrialists and 
traders. I think this type of black money 
is generated 3ue to the economic policies 
of the Government. 

Now Mr. Panja is sitting here. I will 
refer to one more point about manifesta- 
tion of the economy and the recent take- 
over of industrial houses, I am very much 
worried. Recently I saw the 'London Eco- 
nomist' and some other papers. In foreign 
countries, particularly in U.K., there is a 
system for take-overs but here I find the 
Government plays a very active role to 
oblige 'A' industrial house whereby the 
shareholding financial bodies ia such in- 
stitutions are used in favour of 'A' or 
'B'. rti" England it is the public bidding. 
Otherwise, no take-over takes place, but 
in 
India it is done surreptitiously since the 
financial institutions are under the control 
of the Finance'Ministry. Famous names 
of industrial houses, like Goenka, Chha- 
bria, then Mallya, Reliance are well 
known. The recent instance is of Lartett 
Toubro transfer to Reliance portfolio. How 
did it happen? Here it may be recalled that 
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GIC (General Insurance Corporation) 
which is a Government of India concern, 
was directed to purchase shares of Reli- 
ance industry worth about Rs. 5.10 cro- 
res at a price of Rs. 170 per share. If the 
Finance Ministry is directing the financial 
institutions to invest into these companies 
and help them, I want to know whether 
you are concentrating the economic power 
in the industrial houses or decentralising 
the economic power. Are you concentra- 
ting the economy or decentralising the 
economy? 

Now I will approach this matter in some 
other form. What I find is, the FERA 
violations by various people have still not 
been gone into. There is no indication in 
the Budget whether the FERA violations 
will be gone into seriously. I find that at 
present the Government is trying to pro- 
tect certain industrial houses by withdraw- 
ing or with holding information to the 
Members of Parliament. Mr. Panja is 
here and I am in correspondence with him. 
I know I will take appropriate time 
for that, but in this connection, 
recently I received a letter from him stat- 
ing that this information cannot be sup- 
plied to the hon. Member. I approached 
the Chairman of this House on certain as- 
pects of Reliance, particularly in regard 
to the customs duty evasion, antidating 
letters of credit and other violations. The 
Minister was kind enough to reply that 
this information has been sent to PAC. 
I have quoted from PAC, from 
Grover Committee, etc, but I leave it 
there. What I find is, my friend, Subra- 
manian Swamy, he is not here, wanted 
spme information from Bhurelal, The 
Secretary in the Ministry at that, time 
directed Mr. Bhure Lal to give him in- 
formation, but when I am seeking infor- 
mation against Reliance through the hon. 
Chairman of the Rajya Sabha, Mr Panja 
has got the guts to write to me that the 
information cannot be supplied because it 
(has been given to the PAC. Mr. 
Panjo, you are a newcomer to the 
House and, perhaps, to parliament. I will 
just explain to you that during the days 
of liberal tradition of Pandit Nehru and 
the golden days of democracy, there was 
a certain instance whereon Mr. Surendra 
Mohan Dwivedy, the great freedom figh- 

. ter from Orissa, was quoting from some 
files of the industry Ministry, Mr Lal 
Bahadur Shastri was the industry Minis- 
ter. Pandit Nehru and Mr. Lai Bahadur 
Shastri took a position that they 
would not disclose, just like you are 
taking 
positions at present on various reports. 
I do not want to go into that dispute now. 
it was the glorious period of Indian 
demo- 
carcy and a stalwart like Pandit Nehru, 
when Mr. Dwivedy was quoting, called 
Mr. Lai Bahadur Shastri near his seat—I 
think, perhaps you know the Lok 
Sabha'sseating arragement— 
andaskedas to fromwhere he was 
quoting. Mr. Lal BahadurShastri was a 
very holiest man and he 
said: "Sir, he is quoting from our own 
files.   There  must  have   been   some  
leaksomewhere." It was the height of 
demo-cratic tradition that Pandit Nehru 
rosein his seat and begged.of-
thsSpeaker, Mr.Maviankar : "Sir, 
Iapologize-, to'the House 
I lay all the information- en .the table of 
the House." This is the tradition, and I 
am asking you for a certain information 
on Reliance. I have got it—I don't claim 
that I haven't got it. But this is the 
Government-in-secret you are running. 
What is Reliance? Reliance is the 
"Recruit" company . of India; They have 
already bribed so many offices and so 
many politicians. But, I have now found 
out is, they are distributing shares to 
politicians, Government officers and 
every- 
body Reliance is the "Recruit" com- 
pany of India. Mr. Panja, let me 
warn you and, through you, the officials 
of your Ministry that I am not going to 
keep silent. f know who the officers 
Who got the shares are, how benami, 
whohe relatives are—I have got the 
figureswith me But I request the Prijiie 
Minister, through you, to institute "fjjrn 
inquiry, I am not against Reliance as 
an industrialist. I am against Reliance 
for subverting democracy. You have 
transferred Larsen & Toubro by 
pressuriz-ing the financial institutions to 
screw Mr.Desai under a false pretext 
You areusing the Enforcement 
Directorate forthis purpose {Time-
Bell rings) .. . Ma-dam, two minutes 
more. For this purpose, you can't 
layyour hands on WinChadha, you can't 
lay your hands onAjitabh Bachchan, and 
you are forcingMr. Desai to part with the 
company and 
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SHRI JAGESH DESAI (Maharashtra) : 

Sales tax is realised on the 31st   March... 

SHRI RAJNI RANJAN SAHU; If it 
is realised on the 31st of March, how can 
it be paid on the 31st of March? And 
the Sales Tax Department gives 
time for 15 days to pay the dues, 
if it cannot be paid on 31st of March. 
Similarly, the interest accrued on the 
loan can not be paid on that par- 
ticular dare, i.e. on the day of closing of 
Account. That is added to the profit. 
What i mean to say is that the interest 
payable, it comes in the balance-sheet, but 

the Income Tax Department under the 
now 
j    Amendment     does  not  agree,  they    
say 

that it will be added to the profit. So, 
!    there is  an  anomaly  and it should      
be 

considered 

THE VICE-CHAIRMAN (DR R. K. 
PODDAR) :   Please  conclude   now. 

SHRl RAJNI RANJAN SAHU; I Mt 
concluding, please don't worry. I have 
to make one or two observations, One 
is about the professional tax on employ- 
ment. It is not charged by all States. 
There should be a uniform law. Other- 
wise this results in discrimination 
between 
the Central Government employees 
posted 
at various places and may be contested 
in court of law. 

With these words, Sir, I thank you 
very much for giving me an opportunity. 

SHRl ALADI ARUNA alias V. ARU- 
NACHALAM  (Tamil Nadu);  Mr. Vice- 
Chairman, I would like to draw the atten- 
tion of the House to the two serious prob- 
lems  prevailing    in our  State.    One    is 
the  power crisis  and  another is drought 
condition.       Sir,   severe   power   
shortage 
is crippling the development of the     in- 
dustry and even power for domestic con- 
sumption, not due to a fault on the part 
of the State-owned  units  but  because of 
the fault mostly on the part of the units 
owned by the Central Government. Elect- 
ricity  generation  from  the     State-owned 
units, in fact, has gone up between Febr- 
uary and April  1989 but      there is     a 
decline in the output in the units owned 
by the Central sector      The generattion 
from the State-owned thermal power units 
at   Ennore.  Tuticorin  and  Mettur      was 
2159 million units this year.     Last year 
it was only  1921    million     units.      So 
there is an increase of 238 million units. 
Even in the generation of hydel    power, 
the State Government has created a good 
record from  447 million units to      600 
million units.      But if you go    through 
the record of Central sector units, there 
is  a decline  from  1993  million units    to 
1589 million units.    The    Tamil     Nadu 
Electricity Board received     354     millioa 
units from Kalpakkam between February 
and April 1988. This Year we are getting 
only 74 million units. Sir. there has been 
a shut down of two units at Kalpakkam, 
one  unit from January I,  and     another 

 

THE VICE-CHAIRMAN (DR. R. K. 
PODDAR); You have already taken 
■tore than twenty minutes_ Please con- 
clude now. 
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unit from February. No proper steps have 
been taken so far by the Centre to 
improve 
the situation. Unit No.l is beset with end 
shield leak problem, first encountered in 
unit-I. According to highly-placed so- 
urces, repairs have to be carried out by 
remote control or robotic mechanism, 
since and-shield plates on the cylinderical 
reactor vessel and fuel-channel are 
hilghly 
radioactive. They are not accessible to 
manual operations. This is as far as Unit 
No.   1  is concerned. 

As far as Unit No. 2 is concerned, in 
Kalpakkam, it is also having recurring 
problems. A part of the reactor fuel 
assembly, and possibly some tubes, had 
fallen inside the main vessel totally disru- 
pting operations. To retrieve the part 
after locating it, and carrying out the 
actual repair work, will require extraordi- 
nary technical innovation since the prob- 
lem has cropped up for the first time any- 
where. So. there is no ray of hope as to 
when it is going to be repaired and when 
Tamil Nadu is going to get power supply 
form Kalpakkam.. 

It is unfortunate to note that even sup- 
ply from Neyveli  Lignite Corporation is 
also  very  poor.   Its  generation   of  
power 
declined from 761   million nuits  to    700 
million  units.  Tamil  Nadu  is  entitled  to 
get its share from Ramagundam which is 
under the Control of National     Thermal 
Power  Corporation.   From  there  too   
we 
are not able to get adequate supply.    So, 
all the  units which  had     been  supplying 
power   of       Tamil      Nadu    are      not 
giving adequate supply to our State.  That 
is why power problem in our State has be- 
come very acute due to negligence or 
non- 
functioning of the units of the Centre. 

I appeal to the cocerned hon. Minister. 
He stated that he will look into the matter 
and take appropriate action but I may in- 
form the House that so far the Govern- 
ment has not taken prompt action for rest- 
oration of the units' and supply of power 
to  our State. 

Another problem, for the attention of the 
House, is unfortunately the rainfall in 
cur     state      is    not     adequate.      
Out 

| of the 21 districts in Tamil Nada, 
20 districts are affected by droughty So 
far, the State Government has spent 
nearly Rs. 30 crores. The hon. Chief 
Minister, Dr. Kalaignar Karunanidhi, 
sanctioned Rs 15 crores in the first ins- 
talment and then he sanctioned another 
Rs. 15 crores. Rs. 30 crores have been 
spent by the Government so far The 
State Government has sent a report to 
the Centre explaining the drought condi- 
tion in all the districts except the district 
of Kanyakumari. There is no positive 
response from the Central Government 
in regard to giving relief to the State. I 
am not able to understand why the Cen- 
tre is so reluctant in giving relief assis- 
tance to the State. The State Govern- 
ment has demanded Rs 150 crores as 
relief assistance. But there is not evea 
an ad-hoc assistance from the Centre. 
Therefore, I appeal to the hon. Minister 
to take up the matter. The Centre must 
come forward without any hesitation to 
lend its helping hand. 

Another point is about the income-tar 
exemption limit. There is no differencs 
of opinion in regard to raising the ex- 
emption* limit. Most of the Members— 
from the ruling party, from the opposi- 
tion and other groups—have demanded that 
the exemption limit should be raised 
from Rs. 18,000 to Rs. 25,000. But I 
am not able to understand the logic of 
I this Government. It is still reluctant. 
It says 'No'. Tht Government says 
that there would be a loss of revenue to 
the tune of Rs 225 crores. Of course, 
when you extend some concession, there 
would be a loss of revenue. At the 
same time, the Government is expected 
to find alternative avenues to increase the 
revenue. I am aware that we will be 
seriously affected if there is a loss of 
revenue to the tune of Rs. 225 crores. 
The States will be seriously affected be- 
cause 85 per cent of the proceeds goes 
to the States. I am aware of this. Des- 
pite this, I appeal to the Government be- 
cause the salaried class is seriously affec- 
ted. The sections other than the sala- 
ried class know how to manipulate We 
are aware how these people submit theif 
accounts to the Income-tax Department;. 
I appeal to the Government.     Either you 
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should increase the exemption limit or 
you should find out how to protect the 
salaried class.      This is more important. 

SHRI JAGESH  DESAI:   I have given 
a suggestion in this regard. 
 

SHRI ALADI ARUNA alias V. ARU- 
NACHAIAM; That is why I am ap- 
pealing to the Goveinment. We can 
compensate this loss by finding out new 
assessees because there is tax evasion 
on 
a large scale The Estimates Committee 
and the Public Accounts Committee have 
made observations; how much tax 
evasion 
is there and how lakhs and lakhs of 
people 
are not showing their real income. If 
the Government is serious, they can very 
easily find out new assessees and they 
will also be able to check tax evasion. If 
the Government is very strict in taking 
action against tax evaders, the loss can 
be easily compensated. Therefore. I 
would appeal to the hon Minister to 

reconsider the stand and increase the 
exemption limit.      Thank you. 
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THE VICE-CHAIRMAN (DR. R.    K. 
PODDAR):  Please conclude. 

SHRl CHATURANAN MISHRA-       I 
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THE VICE-CHAIRMAN; (DR R. K. 
PODDAR); Please conclude now. Mr. 
Mishra. 

DR. RATNAKAR    PANDEY    (Uttar 
Pradesh):      Please    give    him      
some 
more time.      He is speaking for the first 
time. 

THE VICE-CHAIRMAN (DR. R.    K. 
PODDAR):   For the first time? 

DR. RATNAKAR PANDEY; For the 

first time in this Session. 

THE VICE-CHAIRMAN   (DR.  R.  K. 
PODDAR):  Mr. Mishra, please conclude 
now.   You were given five minutes     and 
you have  spoken for more  than twenty 
minutes. 

SHRI  SHIV  PRATAP MISHRA;   Sir, 
I am not so impertinent as to dare     to 
speak for that long. 

 

 

THE VICE-CHAIRMAN: (DR. R. K. 
PODDAR); Now, Mr. Chitta Basu. You 
have got six minutes only. 

SHRI CHITTA BASU (West Bengal): 
I  would  endeavour  to be as brief      as 
possible,    Sir.      But you will appreciate 
that the subject which we are dealing with 
today is important. 

To begin with, I would like to bring 
to the notice of this House that our Go- 
vernment has been consistently and per- 
sistently claiming that the state of the 
economy is bad, but not alarming. I 
think that is the Government of India's 
position with regard to the state of our 
national economy. Now, I have not 
got much time to dilate on that subject 
and to prove, on the basis of the statis- 
tics available from the Government sour- 
ces, that the contention of the 
Government 
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is not correct.      To me, Sir, the      state 
of the economy is alarming and it causes 
much  anxiety for every patriot in      the 
country.      Certain indicators have      
been 
mentioned by my good friend, Mr. Mo- 
rarka, yesterday and he has done his job 
well  and has proved, with the help      of 
those indicators, that the state of the eco- 
nomy is not good, but it is bad, and that 
it is not only bad, but it is also alarming. 
Now, I will mention only one thing and 
it is  about the depletion of our foreign 
exchange reserves.      The    latest     
figure 
avaiable with me shows that in 1937-88 
the foreign exchange reserves stood      at 
Rs. 7,200 crores and, now at the end   of 
February,  1989, they stood  at Rs.  5,035 
crores       This is from the    Government 
figures only which I could lay my hands 
on.      This is one of the indicators.      A 
large number of other indicators are there 
which only show that the situation is just 
alarming.     In       this    case I    want    to 
draw the     attention of the Hon.      Fin- 
ance  Minister  that  there   are  reports 
in the Foreign Press and there are re- 
ports  also in  the  Indian  Press  that  our 
Government        is      negotiating      for 
a     second     loan     from     the     IMF. 
I    do    not   understand    to   what ex- 
tent this is correct. And I would ask 
the     Government,     particularly      the 
Minister who is present here, to make 
a clear statement on the issue whether 
the Government of India is now nego- 
tiating  for  a  second  term loan  from 
the IMF.  The Indian Press says that 
our  Finance   Secretary has     recently 
been to Washington and a former sec. 
retary  Mr.   Gopi  Arora  was  in     the 
process of negotiations with the IMF. 
I want to know what is the actual posi- 
tion    with    regard to    the    possible      
or 
probable negotiations with the    IMF, 
Particularly in relation to meeting the 
situation arising out of the    constant 
depletion of our foreign exchange re- 
serves. 

Now, when I was speaking on the 
Budget last time—you were present, 
Sir on that occasion—I raised one 
question which has not been referred 
to. The question I raised was that the 
report of the OECD—Organisation    of 

Economic Development and Coopera- 
tion—a Paris based organization in 
their latest report say that India's 
foreign debt amounts to Rs. 80,000 
crores. Not only that. The OECD re- 
port suggests that our foreign debt has 
been going up by around 7 billion US 
dollars. On this basis the country's 
total external debt at the beginning 
of the current year would be ninety 
thousand crores. 

[The  Vice     Chairman     (Shrj    
Jagesh 
Desai) in the chair.] 

A simple arithmetic calculation will 
bring me to this calculation that if 
this rate continues, then after another 
10 years the foreign debt of the coun- 
try would amount to one lakh and fifty 
thousand crores. And for that we have 
to spend 50 per cent of our total 
Budget allocation. 

Now ,even just to give an indication 
of the danger ahead of us, the total 
expenditure of the Central Government 
for this year is Rs. 82,161 crores. But 
after ten years it may be one lakh 
crores. After ten years the debt 
would be more than one lakh 
and fifty thousand crores. Therefore, 
Sir, I want that the Government of 
India should make a proper statement 
to the House in regard to the present 
state of external debt. 

Sir, there is a provision in the Con- 
stitution that parliament has got the 
right to lay down a limit on the public 
debt. So far the Parliament has not 
exercised that right. The Constitution 
provides that Parliament can impose a 

limit on the public debt of the Govern, 
ment. 

SHRI KAMAL MORARKA (Rajas- 
than):   Article 292. 

THE VICE-CHAIRMAN (SHRI JA- 
GESH DESAI): Can. It is not manda- 
tory. 

SHRl CHITTA BASU; Anyway, 
Parliament has got the right to impose 
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a limit on the public debt. Now, may 
a request you kindly t0 give a thought 
to this problem? Can we allow this 
Government to go on borrowing, with- 
out any restraint, without a caution 
without Knowing or without letting the 
people know the disastrous impact it 
will have om the national economy and 
ultimately the national sovereignty? 
Therefore, Sir, my demand is that Par- 
liament should exercise that right as 
provided in the Constitution to fix a 
limit on the public debt of the Govern- 
ment of India. 

THE  VICE-CHAIRMAN   (SHRI   JA- 

GESH  DESAI).   Last  point  only. 

SHRI CHIITTA BASU; I can finish 
even now. S always go by your advice. 
1 do not w

ant
 to take much of your 

time. My hon. friend, Shri Chaturanan 
Mishra, raised a very valid question 
about the policy of equalisation oi 
frieght'. A

S
 a matter of fact, on many 

occasions I explained elaborately to 
what extent this particular scheme of 
the Government of India which has 
been invoked since 1954 has caused 
serious damage to the industrial deve- 
lopment of Eastern region of our coun- 
try, i do not mind if the Western re* 
gions or the Southern regions are also 
industrialised as fast as possible. But 
is it not the right of the Eastern 
States to get their States such as 
Bihar, West Bengal and other Eastern 
and North-Eastern States, industrialis- 
ed on the basis of the resources avail-' 
able; The Government is committed 
that it will be abolished in phases. 
Sir, do you want to intrOduce a scheme 
for de-industrailisation of Western part 
of the country in a phased manner? 
This phased manner of withdrawing 
the scheme of freight equalisation or 
any delay in it ultimately leads it to 
be a scheme for the de-industrialisation 
of a very important part of the Indian 
nation which is rich in mineral re- 
sources. 

THE VJCE-CHAIRMAN (SHRI JA- 

GESH DESAI). All parts of the coun- 

try are  important. 

SHRI CHITTA BASU; The Eastern 
region has sacrifice and it would 
sacrifice. It is not a parochial demand. 
It is not a sectarian demand. It is 
merely the question of getting justice 
in the matter of industrial develop, 
ment. Sir, he is well conversant with 
the subject and it would be my re- 
quest to him or it would be my plea 
to him that if he is in a position to 
make it clear, he should do so and 
apprise the House about the latest 
position of the Government's view in 
the matter of phased evolution of 
freight equalisation schema, 

THE VICE-CHAIRMAN (SHRl JA- 
GESH DESAI): Shri Dharam Pal. You 
whip has given you only five minutes. 
H will request you not to exceed five 
minutes. 
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THE VICE-CHAIRMAN (SHRI JA- 
GESH DESAI): Now, Prat. Surendra 
Bhattacharjee. You have seven 
minutes. 

PROF. SOURENDRA, BHATTA- 
CHARJEE (West Bengal). Thank you 
Mr. Vice-Chairman. ] was wondering, 
listening to the Members of the ruling 
party whether I am missing the para- 

I    dise that has been created in the coun- 
1
    try under the aegis of the Congress (I) 

Party and Mr. Rajiv Gandhi. What we 
know of the condition of our country, 
of  its  economy     is    its    stupendous 
poverty ,  massive illiteracy  and thou- 
sands of other problems besetting the 
country and one would be amazed at 
what  the  ruling  party  Members   are 
talking day in  and day out.      They 
themselves also have to come into con- 
tact  with  the  people.  They must  be 
knowing the condition of the people, 
but nevertheless they have to practise 
self-deception.   Otherwise  the  poverty 
alleviation programmes would not have 
been upset in this manner. After the 
Prime Minister himself confessed that 
the    programmes    like    the     NREP, 
RLEGP did not have the desired re- 
sults and in many cases 5 per cent of 
the amount was mis-spent  what direct 
impact it has created we know, and 
what has been the number of landless 
peasants;  The number of agricultural 
labourers has almost doubled    during 
this period. Unemployment, both in the 
contry side and in the urban areas is 
a festering sore for the youth    com- 
munity and what is being offered in 
the name  of Rozgar Yojna?     Rozgar 
Yojna is said to    allocate    Rs.  2,100 
crores. But as a matter of fact, as was 
pointed  out by  Mr.   Morarka  yester- 
day, since it includes NREP, RL.EGP, 
etc.  it will just mean  an additional 
outlay of Rs. 500 crores only and no- 
thing more. What employment will it 
generate  and  what  is     contemplated 
about  employment,   regular     employ- 
ment in  an  avocation?  I don't know 
whether the concept of mandays: exists 
in any other country. It is,    perhaps, 
novel to India. Certain jobs are crea- 
te,j  like  taking earth  from  here     to 
there. Then perhaps some roads were 
built and there were rains and every- 
thing was washed away, and then re- 
lief  was   offered;  doles   were offered. 
Now the latest scheme that has been 
projected by Mr. Rajiv Gandhi is the 
new Rozgar Yojna which is again mis- 
leading the   House,    misleading    the 
people and misleading the country in 
the name of a much greater    outlay 
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whereas as a matter of fact the outlay 
is quite meagre. In other respects also 
it will be seen that in order to get 
resources for development work, Gov- 
ernment expenditure could not be cur- 
tailed even though the essential nature 
of this exercise was emphasised re- 
peatedly by successive Governments 
belonging to the same party, NOW, the 
Government expenditure is about one- 
third of the GDP, or the national in- 
come. Government expenditure is not 
decreasing. Jt goes on increasing and 
increasing and with this increase in 
Government expenditure, it is very 
difficult to find money for develop- 
ment works and for creation of regu- 
lar source of employment that is, 
large-scale agro-based industries, in- 
dustries not foreign technology based, 
but industries which are labour intensive, 
in 
a country like ours where unemploy- 
ment problem is so gigantic and is eat- 
ing into the vitals of the country. But 
such an approach has not been adop- 
ted. Rather foreign technologies are 
being imported arid at the same time 
foreign money is being imported. 

Hon. Chitta Basu referred to an in- 
ternational agency report on India's 
debt burden. It has been shown that 
interest burden on the country is more 
than 3 per cent of the GDP at present. 
With this burden of interest, with 
the Government expenditure increas- 
ing and without there being any posi- 
tive programme for generation of 
employment we are heading for diffi- 
cult times. When I talk of employment, 
I do not mean earning alone; rozgar 
means earning; rozgar does not mean 
employment. Therefore, they are 
trying to present before the country 
populous slogans like 'Garibi hatao' 
which ends up in 'Garib hatao'; and 
now the slogan of rozgar yojna on the 
eve of possible elections—i do not know 
whether it is possible—must be taken 
with a pinch of salt and the people of 
the country also will take it like that. 
Thank you. 
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THE VICE-CHAIRMAN (SHRI JA- 
GESH DESAI). 3 will not allow any 
allegations by name. 

THE VICE-CHAIRMAN (SHRl JA- 
GESH DESAI): The earlier allegations 
by name will be expunged. 

THE VICE-CHAIRMAN (SHRl JA- 
GESH DESAI): No. The House will go 
according to the Rules of Procedure. 

THE VICE-CHAIRMAN (SHRI JA- 
GESH DESAI); No please. You have 
already exceeded y°

u
r time. Only one 

minute now. 

THE VICE-CHAIRMAN (SHRI JA- 
GESH DESAI); This cannot be allow- 
ed to go on record. B will not allow it. 
I have told you again and again. I 
will not allow any allegations to be 
levelled against anybody. If notice is 
not given to Chairman, I will not allow 
it because they cannot come and de- 
fend. I cannot aH°w it. No. 

*Not recorded. *Expunged as ordered by Chair. 
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minutes   it is   13  minutes now.     You 
cannot go on like this. 

The last  point  now.  Please  help  
me. 
Please  co-operate  with  me. 

THE VICE-CHAIRMAN (SHRI JA- 
GESH DESAI); You have made your 
point. 

Mr. Minister. 

THE MINISTER OF STATE MM THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRl AJIT 
PANJA): Sir, even the last speaker, 
Mr. Singh, made forceful arguments, 
and I am grateful to the hon. Mem- 
bers for giving exposure for the two 
days so far as I am concerned 
to various points, 

THE VICE-CHAIRMAN (SHRI JA- 
GESH DESAI)i; No. It will not allow. 
Nothing will go on record. Please co- 
operate  with  me.   instead  of     seven 
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Hon. Members might remember—if I 
take the hon. Members' mind to 4th 
December, 1985—in this very House the 
Seventh Plan was presented and it was 
blessed by the hon. Members. In both 
the Houses unanimously blessings were 
obtained. Therefore, so far as the 
Seventh Plan document is concerned 
blessings of the people were obtained 
for it. That very document gives the 
details of the targets to be achieved 
by the Government. When we have 
completed four and a half years and 
now are in the last year, we have to 
find out whether the Government has 
succeeded or not in achieving its tar- 
gets. We have to examine each 
of the factors, and targets to 
find out whether the Government has 
been able to achieve them or not. 
1 am fully aware of the fact that while 
doing so it does not mean that other 
points should not be discussed. But 
that is the main Bible on which the 
Members of both the Houses unani- 
mously gave concurrence and there- 
fore, the Plan got the blessings of the 
70 crore people of the country. 

The first thing which the Seventh 
Plan document! stated was that the 
over-all growth should be 5 per cent 
per annum over the Plan period. The 
hon. Members know that in the first 
year it was 5.1 per cent. In the second 
year it was 3.8 and in the third year 
it was 3.6. Now it is 9 per cent. T

nose 

two years w
er

e the worst drought 
years. That is why the targets could not 
be reached during those two years. But 
our people worked hard and growth 
rate of 9 per cent has been reached 
showing a clear indication that we 
are going to over-reach the target of 
5 per cent at the end of the Seventh 
Plan. Therefore, if this is the overall 
growth of the economy, T don't think 
some of the Members were right when 
they were painting a dark picture of 
our economy. I don't feel there is any 
question of depression in the mind of 
the people, I am also clear our eco- 
nomy at present is on a firm footing. 

I go to some specific examples. Let 
us take industrial transport and infra- 
structure sector. M is in the document. 
Therefore, there is no question of any 
argument coming in. The target of ce- 
ment production was fixed at 49 mil- 
lion tonnes. We are going to reach that 
target. The fertilizer production was 
visualised in the Seventh Plan docu- 
ment. So far as the nitrogenous ferti- 
lizer is concerned our target was 65 
million tonnes. Our workers are going 
t0 produce more than G5.6 million 
tonnes. As per indications and figures 
that we have obtained up till now, 
so far as the phosphatic fertilizer is 
concerned, the target was 21.9 million 
tonnes and we are going to produce 
more than 21.9 million tonnes. Let us 
come to saleable steel and pig iron. 
The target for saleable steel was 12.64 
million tonnes and for pig iron, 1.06 
million tonnes. We are going to reach 
that target. Target for crude oil was 
34.5 million tonnes and we will reach 
that target. We will also reach the tar- 
get of 52.7 million tonnes for the pro- 
duction   of  petroleum  porducts. 

Now there is another indication 
which senior hon. Members and ex- 
perts in economics will find out from 
this. The railway freight which shows 
the commercial movement, when arti- 
cle   301   of  the   Constitution   states: 

 ..  

trade commerce and intercourse 
throughout the territory of India shall 
be free." under that one of the indica- 
tors is the" railway freight and that, 
Madam, will exceed the target of 340 
million tonnes. In coal production 
there are some difficulties but still 
we are going to have 222 million ton- 
nes and the target capacity of power 
sector is also expected to be achieved. 
These are the main indicators by 
which we can find that the Seventh 
Plan document which got the bless- 
ings of this House and the Lok Sabha 
has been written down like our writ- 
ten Constitution and if the Govern- 
ment has succeeded in achieving the 
target and overreaching them I do not 
think that there is any question of any 
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concern  as expressed    by some hon, 
Members. 

Let us go back to agriculture, 
Madam. Despite two very severe 
droughts and also floods—the act of 
God, the natural calamity took place 
in a number of districts, crop produc- 
ing districts—even then we are going 
to reach the targeted figure and that 
is 175 million tonnes of foodgrains. 
Madam, this is the work done by our 
farmers, the cultivators in the rielas. 
What the Government have to do is to 
see that proper seeds go there, fer- 
tilizers go there, subsidy is. properly 
utilised, they get some sort of modern 
mechanism, they get pesticides in 
proper time so that the production of 
foodgrains can be increased. They 
have succeeded. The cultivators in the 
field who have elected us have suc- 
ceeded in reaching the target of 175 
million tonnes. 

This entire agriculture is in private 
sector. Tne people have succeeded in 
reaching the target. We in this Hous-J 
being the representatives of the peo- 
ple are saying that we have not attain- 
ed anything. It is they, Madam, who 
have produced 175 million tonnes of 
foodgrains. Should not this House re- 
cognise this and give congratulations 
to those farmers who are working in 
the fields with their blood and sweat? 
When there were no rains still they 
maintained the growth rate. There was 
such a time in 1978 of much lesser 
intensity of drought than in the last. 
two years. The growth rate, Madam, 
at that time, if you look at the book 
has gone minus. In spite of that peo- 
ple of India worked hard and in spite 
of drought the percentage of growth 
rate has been kept at 5.1. 3.8 and now 
9 per cent. Therefore, the average 
comes to target figure to be reached. 
What has the Government done under 
the leadership of Prime Minister, Shri 
Rajiv Gandhi? As soon as the drought 
came, a Committee was formed. I was 
fortunate to become a member of that 
Committee and    every week     entire 

monitoring of affected districts was 
taken. Every week arrangement was 
made to see that the District Magis- 
trates were allotted drought relief 
work. Every week details were ob- 
| tained and specific accountability was 
j given to several officers from Agricul- 
ture, from Fertilizers side, from the 
Food Department and various other 
Committees started functioning. That 
is why it did not go minus. But in 
1978-79 if the records are seen, the 
minus growth rate was maintained, 
production almost became nil. Reserve 
food had to be eaten up. This wa? 
the condition. 

Now, Madam, so far as exports ara 
concerned, let us take another indica- 
tion. In the last iour years exports 
have increased at a record rate of 76 
per cent and our trade deficit as a 
percentage the Gross National Product 
declined from 3 per cent during 1986- 
87 to 2.5 per cent in 1987-88 and was 
contained at that level during this 
current year also. Therefore, export is 
also increasing. Hon. Members rightly 
commented that more of imports is 
done than exports and that is eating 
up the benefits given by exports. We 
are taking steps to see that the voluma 
of imports is reduced. Imports should 
be made only on the advice of experts 
and only when they are absolutely 
necessary. To achieve this, the qua- 
lity of Indian products has to ba 
raised and brought to such a level 
that in international markets we be- 
come a good seller. All those things 
which are not available in India have 
to be imported to produce quality 
products so that they become accep- 
table to buyers in foreign markets. 
Nobody will buy things which are less 
in quality compared to other competi- 
tors. We are tring to find out a golden 
mean s0 that the benefits of exports are 
not lost and development is not ham- 
pered. We are trying to see that it 
does not incerase the deficit or reduce 
j     the foreign exchange reserves. 

Madam, then I come to Plan Out- 
lay. In real terms, the actual Plan 
Outlay in the Central    sector for fhe 
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Seventh Plan would be around 115 per 
cent of the original Seventh Plan out 
lay. Where is it coming from unless 
people are working and they are paid 
for it, unless they pay taxes? People 
are earning and paying taxes and that 
is why we could go up 115 per cent 
of the original Seventh Plan Outlay. 

Now, I come to the last but not the 
least point. We should not take into 
consideration a particular year or live 
years only to see the country's growth 
better. In the Sixth Plan period, the 
growth-rate was 5.2 per cent. In the 
Seventh Plan period, we are going to 
reach more than our target and that, 
is why, now the Planning Commission 
is thinking of fixing the Eighth Plan 
target at a growth rate of six per cent. 
Kindly see the confidence created by 
our people by hard work. This should 
not be lost sight of. That is why they 
are now looking into the details to fix 
six per cent. Madam, I had the 
opportunity and I was fortunate to 
place the Seventh Plan before the 
Houses and also had participated in 
the debate in 1985. I examined it in 
detail. A dark picture of the future 
is shown by some hon. Members, some 
of them being senior Members. I just 
want to refresh the memories of those 
hon. Members. I would request them 
to see the Seventh Plan when they 
go back home and find out what I 
had said then. Each of the indicators 
there in the Seventh Plan is now ac- 
ceptable in the present economic 
world, throughout the world. It is 
accented throughout the world that 
India is on a firm economic ground 
and there is no second thought about 
it. 

Now, Madam> there are certain 
points raised and rightly, by hon. 
Members about the external debt. We 
are not sleeping over it. We are 
watching it very closely. We are see- 
ing how that could be incurred with- 
out being at the cost of the country, 
that is, without going towards the 
debt-trap as it is called. Economists are 
working on it. Mr. Morarka has asked 
me what the cut-off line is where we 

will find that we are really in debt- 
irap. As Mr. Morarka himself knows, 
there is no fixed point as such. But, 
ordinarily, what is taken as the cri- 
teria is that tne debt-service in rela- 
tion to current receipts should be only 
around 24 to 25 per cent. If it is 24 
to 25 ner cent, then there is no cause 
for concern, as at present advised by 
economists. We have been able to 
Day the debt-service. When I say 'we', 
please always do not take it as the 
Government. If we say Government, 
you will immediately talk of Congress 
Party and say, no, no you are not 
doing it. It is the people who paid for 
it. The party which formed the Gov- 
ernment is managing it well under the 
leadership of Prime Minister Rajiv 
Gandhi. But it is the people who are 
paying for the development which is 
taking place. There is no cause for 
concern but we are certainly alert on 
this subject and we are looking into 
all the facts and figures, all the indi- 
cators; to see that the country is not 
in a debt trap. 

Deficit financing was commented 
upon by the honourable Members. 
Deficit financing is part of economic 
activity. Some economists say a deficit 
budget is good for a developing coun- 
try. Some say, no, it is zero budget. 
Honourable Member, Mr. Kulkarni, 
rightly pointed out one small news 
item and I checked it up. It was 
about the deficit which was. projected. 
What would be the deficit? The deficit 
was 7940 crores. Again the people of 
India paid. Government on the expen- 
diture side managed well and when 
we took the final account at the end 
of the last financial year we found 
that the deficit had gone down by 
2000 crores more. Therefore, the pre- 
sent deficit is 7940 crores minus 2000 
crores—5940 crores. This is the deficit. . . 

SHRI A. G. KULKARNI: How did 
the miracle happen? 

SHRI AJIT PANJA: It is not a 
miracle, I  will readily tell you. It is 
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the main chunk of revenue which 
comes from income-tax, customs and 
excise duty. I will give you certain 
figures. I will give you a comparison 
of last year and this year. Last year 
1.4.87 to 31.3.88 and this year 1.4.88 
to 31.3.89; Customs revenue last year 
was 13,635.75 crores; this year 
15,656.10 
crores. The percentage of increase is 
14.81 over the estirrsate^58 crores 
more than what was asked for. Now, 
revised estimate of central excise was 
of quite a high mark. Even then I am 
proud of the officers not only in North 
Block but in the field formation also. 
In the field formation in this vast 
country each one has proved that he 
has worked, people paid for it. Unless 
there is voluntary compliance with 
the law, our officers cannot go with 
police action everytime. It is the 
people who have complied with it. 
They paid for it. And the policy of 
liberalisation taken up by Prime 
Minister Rajiv Gandhi and also the 
theory of negotiation and persuasion 
paid. It is not that We want to make 
a show-piece every time as was done in 
1985. Everyday newspapers used to 
come out with one or two big narr.es 
"Government has gone and searched 
so and so, so and so,..." but resulting 
in nil yield. I can just give you one 
or two comparative figures. 1985-86 
premises surveyed—it is well known 
that the tax base hag to be broadened 
—premises surveyed in 1985-86 1,65,911 
and number of new assessees found 
1,05,688. In 1988-89 premises surveyed 
6,75,640 and 

ne
w assessees brought on 

record 5,33,028. It is not that in these 
three years all of them have become 
income-tax paying. 

Therefore, thP: basic work was lost 

sight of and a tendency to indulge in 

gimmicks in the newspapers was there 

.... (Interruptions)... 

SHRI YASHWANT SINHA (Bihar)  

Just a minute, Mr Minister, if vou 

can yield  ... 

SHRI AJIT PANJA: You can ask 
after i have finished. 

SHRI YASHWANT SINHA; Because 
you are referring to two figures...  
(Interruptions),. . 

THE DEPUTY CHAIRMAN; Mr. 
Sinha, the honourable Minister is not 
yielding. 

SHRI SATYA PRAKASH MALA- 
VIYA : No. He is yielding .. . (.Inter- 
ruptions) 

SHRI    YASHWANT    SINHA.     No, 
Madam,   I   think  he  is  yielding   ____ 
(Interruptions}... 

SHRI  AJIT  PANJA;   I  have     not 
yielded and that is the difficulty. 
(Interruptions).. .    I will certainly ans- 
wer after I have finished. 

SHRI YASHWANT SINHA; What s 
wrong in just yielding for a moment? 
.... (Interruptions)... 

SHRl JAGESH DESAI; Mr. Sinha 
he has quotes only some figures. You 
ask later on. . . . (Interruptions).. . 

SHRI YASHWANT SINHA. This is 
just a parliamentary courtesy and he 
can yield for a minute. It is not a 
question of figures alone. He is quoting 
some figures as if there were two 
regimes, I cannot understand the atti- 
tude of this Government at all 
(Interruptions)... Were there two re- 
gimes   then.. . (Interruptions),. . 

SHRI AJIT PANJA; What is wrong, 
if I say that there were two different 
figures?     . . . (Interruptions). .. 

SHRI YASHWANT SINHA; What 
are you alluding then-, Was it not un- 
der the same regime? Are you des- 
troying the same Government? 
(Interruptions).... Don't you have col- 
lective responsibility? Then you must 
own these figures. If there was col- 
lective responsibility, then you must' 
own these figures. You can't say that 
before   a   particular  year  it  was     so 
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much and after a particular year it was 
much. 1ft was in the same regime _____  
(.Interruptions) 

SHRI JAGESH DESAI; He was 
only comparing figures ______(Interrup- 
tions}. .,. 

SHRI AJI.T PANJA: Collective res- 
ponsibility is certainly there. But the 
person, who goes there as their leader 
is a strange bed-fellow on the other 
side.. ..(Interruptions).... 

SHRl YASHWANT SINHA; He did 
not become a strange bed-fellow when 
he was with you? He was the best man 
to be the Finance Minister of this 
country when he was with you and 
suddenly he has become a strange 
bed-fellow here? This is strange!.... 
(Interruptions) ■ ■ ■ 

SHRI AJIT PANJA: Madam, he is 
their  great  leader   ....   (Interruptions) 

SHRI YASHWANT SINHA; You are 
totally obsessed with one person and 
that is the whole trouble. Even in a 
discussion on the Finance Bill, you are 
totally obsessed, with one person.... 
(Interruptions).... 

SHRl AJBT PANJA; Madam, I am 
not obsessed. He is their leader and 
whatever he saysj all the parties go 
by that including the CPI(M) -----------(in- 
terruptions) ___    And   Madam,  this  is 
the performance. Individual Indian 
citizens, .... (Interruptions).... if the 
honourable Member wants, I can read 
out the details. Individual Indian citi- 
zens were harassed thoroughly during 
that time .... (Interruptions).... and 
should we comment of that now. . . 
(Interruptions). . .. 

SARDAR JAGJIT SINGH AURORA 
(Punjab);   Madam,     ...(Interruptions)' 

THE DEPUTY CHAIRMAN; Excuse 
me, honourable Members. Sardar 
Saheb please sit down. When the 
Minister is on his legs I will not 
allow any cross-talk, All °

f
 y°u please 

sit down. When you all were speaking, 

he was listening and you have to listen 
to him now. 

SHRI AJIT PANJA; Another figure 
also J can give to the honourable 
Members.. . (Interruptions).. . 

SHRI M. S. GURUPADASWAMY 
(Karnataka);; Madam, may I remind 
the honourable Minister that the 
methodology of assessment has been 
changed and, because of that you are 
having more assessees now. Now, all 
assessments are summary assessments. 
Now all assessments are summary 
assessments which was not the case 
before.... ('Interruptions).... 

SHRl AJIT PANJA. That is not 
correct. We have n0 new methodology. 

SHRII M. S . GURUPADASWAMY: 
You have taken away the staff from 
assessment and scrutiny and all that 
and put them in investigation... (In- 
terruptions) .... 

SHRI AJIT PANJA: Not at all, not 
at all. i am giving you the comparative 
figures. It is not merely a question of 
staff. There is a certain reason for the 
increase and that is why it has in- 
creased. I can give you some figures.. 
(Interruptions)... 

SHRI A. G. KULKARNI; If more 
money is coming, what is wrong in 
that? 

SHRI AJIT PANJA; I am saying 
that more money is coming. The 
people of lndia are paying money and 
they are watching our work. .. (In- 
terruptions} ... 

SHRl      M.   S.   GURUPADASWAMY: 
'I am only saying what the reason, for 
this is and I am saying that the basis 
has been shifted. That is all. 

THE  DEPUTY     CHAIRMAN.      Let ' 
him  finish his  speech  first.      He has 
given the reasons. But you are not let- 
ting him speak. Please let the Minister 
speak. 

SHRI    AJIT  PANJA:        Madam,   the 

honourable senior Member is perfectly 
right.  He   is  perfectly  right   and   with 
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all humility, Madam, I will say that we 
nave snuted our metnodoiogy that we 
Have smiley our metnoaoiogy from 
causing harassment to individual per- 
sons to greater areas where we get 
more collection or revenue and that is 
how we nave snifted the focus! 

Madam, I have given figures relating 
to indirect taxes, flow, coming to 
uirect taxes, I would submit that with 
regard t0 corporation tax, last year, 
it was Rs. 343292 crores and this 
year it has gone up to Rs. 4,335.62 
crores and the rate of increase is 26.3 
per cent. In the case of income-tax, 
last year it was Rs. 3,187.08 crores 
and this year it has gone up to 
Rs. 4,271.95 crores and the rate of in- 
crease is 34.04 per cent. The total 
comes to an average rate of increase 
of 30 per cent over the previous year. 
Madam, a comment has been made by 
some of the Members about the steps 
taken by the Government about tax 
evasion. We have taken several steps. 
I do not want to take the time of this 
august House. But ) can state some of 
the figures Madam. 

So far as the Central Board of Ex- 
cise and Customs is concerned, the 
average value per seizure has gone up 
by 63.18 per cent. Explaining this 
Madam, that means that it is not tak- 
ing place at random. Whenever we get 
any information, we are having it 
cross-checked, the intelligence is work- 
ing in a right manner, and after get- 
ting certain we are striking there. That 
is why the average value per seizure 
has gone up by 63.18 per cent. Madam, 
the seizure of gold has reached an all- 
time record. It has gone up to 246.79 
per cent. Last year it was Rs. 76.25 
crores with 2388 kg. This year it is 
8086 kg., and the gold seized is valued 
at Rs. 264.43 crores. The percentage 
increase is 246.71. This credit goes to 
implementing modern gadgets various 
metal detectors and also training the 
Customs officials in such a manner 
that the various mechanisms adopted 
by the gold smugglers could be exa- 

mined Properly, and in view of other 
gadgets also, like night vision binocu- 
lars cross information of various intei, 
ligences, etc. that has been made 
possible. 

Madam, detention under COFEPOSA 
has gone up. The actual number of per- 
sons detained was 870 last year. This 
year it is 1111. The percentage in- 
crease is 27.70. Many of them are g°ld 
smugglers and drug traffickeers. so far 
as direct taxes are concerned ihe 
value per seizure has gone up from 
Rs. 1,71,000 to Rs. 2,03,000. The per- 
centage of increase is 18.7. Concealed 
income surrendered through searches •- 
last year it was Rs. 147.49 crores, This 
year it is Rs. 249.36 crores. The P

er
" 

centage of increase is 69.06. Average 
surrender of concealed income pel 
search was Rs. 1,74,000 last year. This 
year it is Rs. 3,32,000. The increase 
rate, for the information of hon. Mem- 
bers, is 90.80 per cent. The number of 
prosecutions launched last year was 
7036. This year it is 7428. The increase 
is 0.91 per cent. 

Now, these are some of the figures. 
Some of the hon. Members also com- 
mented on narcotics drugs. I would 
just citt the percentage with out go- 
ing into details. The eradication of 
illicit cultivation has gone up com- 
pared to the years before by 157.4.8 
per cent. Disposal of confiscated goods 
has gone up by 137.10 per cent. Why 
I say so, Madam, is because hon. Mem- 
bers will realise that those who are 
working unless they are encouraged, 
will feel depressed. These are the facts 
on record. And 

tlus
 I 

am
 stating in 

this very House. Therefore, when 
those people, those officers and men, 
wh0 are working in the field forma- 
tions made it possible, that has to he 
recognised, in my submission. Other- 
wise they will feel depressed. Re- 
wards we give. But a word of appre- 
ciation by the Parliament is much more 
than financial reward given to the 
officers. Madam many of the hon. 
Members asked why the exemption 
limit of Rs.  18,000 is not raised.  We 
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applies 

our
 mind to the various sug- 

gestions which the hon. Member gave 
in this respect, but we could not do it. 
As the Members have already seen, 
some benefits have been given. It ap- 
pears that out of 70 crore people in 
India, only 70 lakh persons are tax- 
payers. Hon. Members will kindly 
realise it. If we increase the limit to 
Rs. 20,000, immediately 9 lakh people 
go out. Now the hon. Members sug-. 
gested that the tax base has to be 
broadened. We are doing so. Rightly 
we have taken that point. But imme- 
diately 9 lakh people go out. If the 
limit is increased from Rs. 18000 to 
Rs. 25,000, the revenue loss would be 
550 crores of rupees approximately. 
We considered all this. Hon. Members 
will appreciate that because of this 
limit of Rs. 18000 there is Section 80C 
and onwards by which they get some 
relief. There i

s
 saving made by them. 

We raise it to Rs. 20,000 or 
Rs. 25,000 them immediately that sav- 
ing will also fall because they won't 
save at that time. That will also affect 
the individual human being. Money 
grows out of saving. That is the law 
of economics. Savings will be affected. 
Kindly remember it. 

SHRl RAM AWADHESH SINGH r 
What is the total receipt from Income- 
tax? 

SHRI AJIT PANJA; There will be 
not only the loss of revenue but say- 
ings will also be affected. Us the Gov- 
ernment not aware that there is in-, 
flation; Hon. Members made com- 
ments that there is inflation. 

vail over the oral words. Therefore, l 
am handing this over to the boa 
Member. 

THE DEPUTY CHAIRMAN.    After 
the speech is over. 

SHRI AJIT PANJA:   Madam, hon. 
Members    made    a    point    about in- 
flation.     I do appreciate it.     We are 
also fully aware    of    it.      Therefore, 
certain reliefs have   been thought of. 
I have jotted down four reliefs which 
have already been given.    Firstly, in 
order to give relief to at least some of 
them, the quantum of maximum stan- 
dard deduction was raised    from Rs. 
10,000/- to Rs. 12,000/— and the rate 
was  increased from 25 per     cent to 
33-1/3 per cent.   This has benefited a 
large number of assessees. This year 
too, the basic rate of tax in the first 
bracket has been reduced from 25 per 
cent to 20 per cent. This will ensure 
a relief of Rs. 350/-    to all persons 
having taxable income of Rs. 25,000'- 
in a year. The third    is that no sur- 
charge has been imposed     on  them. 
Surcharge is over Rs. 50,000/—. There- 
fore, this is also another relief which 
has been given to them. Fourthly, if 
individual tax-payers get proper advice 
and apply their minds properly, there 
are certain deductions which they are 
entitled to     under 80CC. I am fully 
aware of the  fact  that much saving 
cannot be made. But some saving can 
be made. 

SHRI JAGESH DESAI: This is not 
only now. This is for the last 10 years. 
If you don't want to give, don't give. 
But this is no relief. 

SHRI AJIT PANJA: I don't think it 

was available last year. The relief in 

tax from 25 per cent to 20 per cent 

has been given this year. It was not 

there last year or for many years. 

This year, they are getting a benefit 

of Rs. 350 on an earning 0f Rs. 25,000 

annually. 

SHRI JAGESH DESAI: I am talking 
of deductions. 

 
SHRI AJIT PANJA; Writing makes 

a man perfect and written things pre- 
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SHRI AJIT PANJA: I am taking it 
as a whole. This is the package avail- 
able. And, therefore, the Government 
is aware how much inflation might 
effect. Madam, so far as the saving 
habit is concerned, I have already 
commented upon it. 

SHRI SUKOMAL SEN (West Ben- 
gal): One point is that people are 
compelled to save. But they remain 
starved. That is the problem. 

SHRI VITHALRAO MADHAVRAO 
JADHAV (Maharashtra); This is his 
privilege to reply.... 

SHRI AJIT PANJA: Mr. Subra- 
manian Swamy charged pointedly that 
no step is being taken... 

THE DEPUTY CHAIRMAN: He is 
not here to get his reply. His charges 
are all discharged. 

SHRI AJIT PANJA: To go on re- 
cord, he pointed out one rent of 
'Indian Express' being taken, and 
whether it is disclosed. I make it 
clear before the House that not only 
the 'Indian Express', wherever any 
evasion information is coming to us, 
we are actively taking steps and I 
have given the figures. So far as the 
'Indian Express' is concerned, the 
Express Group as it is called, their 
Associates have admitted a concealed 
income of Rs. 81.72 lakhs as concealed 
income when search and seizure took 
place. The estimate made by the 
Income-tax Department exceeds Rs. 
113.75 lakhs. But they have admitted 
a concealed income of Rs. 81.72 lakhs. 
The Officer in the field formation has 
initiated re-assessment, and as re- 
gards action for launching prosecution, 
'if. he finds the case is there for laun- 
ching prosecution, prosecution will be 
launched. In the case of the Indian 
Express Newspaper (Bombay) Private 
limited for 82-83 and 83-84, in. the 
month of December, 1988, the assess- 
ment was made, and it was completed 
adding an amount of Rs. 30,59,278 ) 
which represented the national debit 
to the newsprint consumption account, 
interest of Rs. 43,93,000 was also dis-       

allowed on account of interest-free 
advances to sister concerns. They 
make interest-free advances to sister 
concerns. Penalty proceedings for con- 
cealment has been initiated, as Mr 
Swamy made the point, after getting 
the inforamti'on. Prosecution has been 
launched for the failure to deduct tax 
at source as well as for non-filing of 
wealth tax returns. The prosecution 
for non-filing of wealth tax returns 
however, has been stayed by the 
Bombay High Court. The Attorney 
General has advised against the filing 
of SLP in the Supreme Court, but we 
have given notice to our lawyer in 
Bombay to see expeditious hearing of 
this case because it is an interim 
order and the Supreme Court floes 
not many times interfere with th6 
interim order passed. So, we want to 
get it disposed of as a whole. Now, 
Madam, it also appears that 85-86 
was completed in February, 1989, and 
a total income of Rs. 4,58,90,770 has 
been assessed as againt 'nil return'. 
They filed a nil return. 

SHRI JAGESH DESAI: Against nil 
return? 

SHRI AJIT PANJA: Yes, against nil 
return. I do not want to go into the 
details. 

Another point made by Mr. Subra- 
manian Swamy is the Traders Private 
Limited. It apears that although la 
newsprint business of the Indian Ex- 
press, they entered into loan transac- 
tion of a Company by the name of 
Banthias of Calcutta, we got informa- 
tion and it is under investigation. A 
search was organised in Calcutta on 
the 16th February, 1989 against tho 
alleged loan creditors. In this case of 
the search, Banthia has confessed that 
he gave 'hawala' loans and arranged 
bogus loss for the companies of the 
Express Group. As a consequence, 
assessment proceedings of the Indian 
Express Newpaper (Bombay) Private 
Limited, M/s. Express Newspaper 
Limited and the Traders Private 
Limited are being opened for a number 
of years. Assessment for the 
assessment     year     1986-87 has    been 
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completed on the total income of Rs 
45.33 lakhs as against the nil income 
returned by the assessee. Concealment 
proceedings have been initiated. Just 
now I got the information, after Mr. 
Swamy made the point. Prosecution 
proceedings have been launched en 
30th November, 1988, against the com- 
pany and its directors for default rela- 
ting to deduction of tax at source. 
The number of such prosecution com- 
plaints filed is 14. In the month of 
January 1989, prosecution proceedings 
under section 276(B) read with 
section 278(B) of the Income-Tax Act 
were launched for failure to deduct 
tax on interest due to Indian Express 
Newspaper Bombay Private Limited 
and accordingly 10 complaints were 
filed on the 5th of January, 1989, in 
the Court of Metropolitan Magistrate, 
Bombay. Madam, this is the point 
made 

Then another point made is about 
the Express Newspaper Limited, 
Madras. To put the record straight 
we hive launched prosecution procee- 
dings because we found that while 
framing assessment, the assesin;j 
officer collected circumstantial evidence 
to the effect that sale consideration of 
the property was under-valued to the 
extent of Rs. 15 lakhs. It has also 
been held that the loss on share trad* 
ing to the tune of Rs. 20.24 lakh:: 
allowed under the original assessment 
was spurious and at best speculative. 
The total addition is Rs. 65.5 lakhs. 
Concealment and penalty proceedings 
initiated, Prosecution has been laun- 
ched but a stay has been obtained in 
the Madras High Court and the Coun- 
sel has been asked to get the stay 
vacated by making proper application. 

I do 
n
ot think there is any other 

point made. Yes, there is one more. 
Mr. Ram Nath Goenka, Madras, for 
the assessment year 1985-86. The tota) 
income has been assessed at Rs. 19 
lakhs as against the total income of 
Rs. 28,950 only returned by the asses- 
see. Penalty proceedings for conceal- 
ment of income have been initiated. 
Bank accounts of the assessee  have 

been attached for recovery of income- 
tax of tax arrears. Assessments for the 
assessment year 1980-81 t0 1983-84 
have been reopened for the assessment 
of income, which have escaped assess- 
ment. The Commissioner of Income- 
tax has been directed to process the 
case for prosecution in consultation 
with the Standing Counsel. 

SHRI A. G. KULKARNI: Mr. Minis- 
ter, how much time it will take to 
expedite the whole process? 

SHRI AJIT PANJA: Mr. Kulkarni 
will kindly realise that here in our 
Indian law there are courts, and there 
are proceedings. We cannot abolish 
courts, and Madam, these are done by 
the field formations of the Income- 
Tax Department operating from 
Madras, Bombay and other places. 
They are the authority. They are in- 
dependent under the statue. The Com- 
missioner is 'independent under the 
statute. Therefore, no direction from 
the Government can be given. It is for 
them to see that it is expeditiously 
done. What we do is monitoring to 
see that there is no inordinate delay 
and avoidable delay could be avoideri. 

SHRI A. G. KULKARNI: You see. 
thousands of crores are locked up in 
lesal battles 

SHRI KAMAL MORARKA: These 
cases will not be over in the life-time 
of Mr. Ram Nath Goenka. 

SHRI A. G. KULKARNI: I do not 
know whether they will be over oi 
not. Are you an astrologer? 

SHRI SOHAN LAL DHUSIYA 
(Uttar Pradesh) : Madam. I want to 
have a clarification. I want to know 
from the Government whether the 
Government has adopted any deter- 
rent theory to discourage theft in 
income-tax or is it the same as last 
year? 

SHRI AJIT PANJA: The position 'is 
as per the law which has been recen- 
tly amended in both the Houses and 
that law as at present stands provides 
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that if there is a voluntary disclosure 
and if they admit the income within 
the time allotted under law in that 
event some benefit is given to them. 
That provision is already there. 
Nothing new has been other then what 
has been done in Parliament. We can- 
not amend the Act by notification. 
These are the things provided under 
law and the steps have to be taken 
accordingly. Madam, I do not want to 
repeate, but these things show that 
whatever income-tax was targeted 
was exceeded. One important point 
was raised by Mr. Morarka as to 
why not this retirement scheme bene- 
fit should go to the private sector. We 
also examined it having received vari- 
ous representations. But it appears 
that these are only meant where there 
are rules framed for payment of 
salaries. Otherwise there will be no 
guidelines. So far as the private com- 
panies are concerned, there are no rules 
framed under a statute. So there are 
no statutory guidelines. Wherever there 
is statutory guideline, which means 
Government employees, this has been 
brought into operation. 

I think these are all the points made 

by the hon. Members. There was one 
suggestion.   .    . . 

SHRI A. G. KULKARNI: What 
about the*'Indian Recruit? I quoted 
about Indian Recruit company, that 
is, Reliance Industries. What happen- 
ed to it? You are avoiding it. In your 
letter you avoided it and in the reply 
you are avoiding it. That company has 
sabotaged the entire democratic sys- 
tem. What are you going to do? 

SHRI AJIT PANJA: I strongly 
object that I avoided anything. To all 
the three letters written to me by the 
hon. Members, in hot haste, after get- 
ting the information, I have replied. 
The hon. Member has referred the 
matter to the Chairman. So I am wait- 
ing for the orders of the Chairman. I 
cannot answer it now. 

THE DEPUTY     CHAIRMAN:     We 
have constraint of time. 

SHRI AJIT PANJA: Only one point 
more I must answer, and that is of 
Mr. Morarka. He raised the point and 
suggested to reduce the rate of tax 
at entry point from 25 per cent to 
10 per cent. 

SHRI JAGESH DESAI; I said five 
per cent. 

SHRI AJIT PANJA: On 10 per cent, 
the additional revenue loss, Madam, 
is Rs. 220 crores. At the present 
moment when we have to look after 
so many things about revenue impli- 
cations, we have to see that our 
revenue is as much as possible. 

So far as poverty alleviation is con- 
cerned, percentange of people living 
below poverty line has declined from 
51.5 per cent in 1972-73 t0 37.4 per cent 
in 1983-84. Other figures have not yet 
beep obtained. To have a headlong 
attack on the target created, Jawahar 
Rozgar Yojna has been made and it 
appears that in the current plan the 
percentage of people living below 
poverty line will come down to 30. 
Therefore, with this rozgar yo.ina be- 
ing completed, we expect—as this is a 
target attack on poverty—that there 
wilt be sufficient reduction in the num- 
ber ol people living below poverty line. 

The other point raised by another, 
hon. Member was whether there is 
any IMF loan. . . . 

 
SHRl AJIT PANJA; ....is being 

discussed Mr. Chitta Basu raised this 
point. No IMF loan is being discussed 
and we are going in for repayment of 
the loan.... 

 
SHRI AJIT PANJA. You want your 

answer orally  or in writing? 
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SHRI AJIT PANJA; Hon. Member, 
Mr. Chitta Basu raised the point of 
great importance whether a second 
IMF Loan is being negotiated. The ans- 
wer is No. We are making the repay- 
ment according to schedule agreed 
upon. 

With this, I appeal to all hon. Mem- 
bers that the Finance Bill be passed. 

SHRT JAGESH DESAI; You have 
provided for surcharge on income tax 
and wealth tax but in the Jawahar 
Rozgar Yojna, you have imposed sur- 
charge 0n income tax and not wealth 
tax. 

THE DEPUTY CHAIRMAN; The 
question is; 

"That the Bill to give effect to the 
financial proposals of the Central 
Government for the financial year 
1989-90, as passed by the Lok S

a
bha, 

be taken into consideration." 

The motion was adopted. 

THE DEPUTY CHAIRMAN. We 
shall now take up clause-by-clause 

consideration of the Bill. 

Clauses 2 and 3 were added to the 
Bill. 

5.00 P.M. 

THE DEPUTY CHAIRMAN; We 
shall now take up clause 4. There is 
one amendment, amendment No. 1 by 
Shri Kamal Morarka. 

Clause 4 (Amendment of section 10 

SHRI KAMAL MORARKA; Madam, 
I  beg to move-. 

'That the Rajya Sabha recom- 
mends to the Lok Sabha that the 
following amendment be made in 
the Finance Bill, 1989, as passed by 
the Lok Sabha, namely; — 

(1) 'That at page 7 lines, 4-5, the 
words "of the Central Government 
or a State Government" be 
substituted.'" 

The  question  was  proposed. 

SHRI KAMAL MORARKA;  I want 
to repeat it though the hon. Minister 
has said about this. I think all emp- 
loyees should have been included    in 
this even if they are not covered by 
the  statute.  Let  him clarify whether 
  at  least,   the  publlc  sector  employees 
   are included in this. They    are also 
  not   covered  by  the  statutory   guide, 
lines. 

SHRI AJIT PANJA: The public sec- 
tor employees are not included in this. 

THE DEPUTY CHAIRMAN; I shall 
now put the amendment to vote. 

The  amendment  (No.  1) was nega 

tived. 

THE DEPUTY CHAIRMAN; The 

question IS; 

"That clause 4 stand part of tha 

Bill." 

The motion was adopted. 

Clause 4 was added to the Bill. 

Clauses 5 and 6 were added to the 

BUI. 

THE DEPUTY CHAIRMAN. We 
shall now take up clause 7. There are 
two amendments, Nos. 2 and 3, by 
Shri Kamal Morarka, 

Clause   7   (Amendment  of     
section 
32AB) 

SHRI KAMAL MORARKA; Madam, 

J beg to mOve: 

"That the Rajya Sabha recom. 
mends to the Lok Sabha that the fol- 
lowing amendments be made in tha 
Finance Bill, 1989 as passed by the 
Lok Sabha, namely; — 

(2) 'That at page 8 

(1) line 22 for the figure "1991", 
the figure "1939" be substiuted. 

(ii> line 24 for the figure "1991" 
the figure "1989" be substituted.'" 
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(3) "That at page 9, line 23, for 
the figure '1991' the figure '1989' 
be   substituted." 

Madam, this is a provision which ] 
have not understood. The explanatory 
memorandum says that this is being 
amended to rest0re the intent of the 
legislature as originally provided. 
This is in regard to the investment 
allowance and the deposit scheme. But 
this amendment will take effect after 
two years. I do not understand why 
it should not be given immediate effect 
from   1st April,   1989. 

The question was put and th? mo- 
tion was negatived. 

THE DEPUTY CHAIRMAN- I shall 
now put clause 7 tb vote. The question 
is ; 

"That clause 7 stand part of the 
Bill." 

the motion was adopted. 

Clause 7  was added to the  Bill. 

Clauses  8  to 12  were added  to the 
Bill. 

THE DEPUTY CHAIRMAN: We 
shall now take up clause 13. There is 
one amendment, amendment No. 4, by 
Shri Kamal Morarka. 

Clause  13   (Amendment of section  57) 

SHRI KAMAL, MORARKA; Madam, 

H move: 

"That the Rajya Sabha recom- 
mends to the Lok Sabha that the 
following amendment be made in 
the Finance Bill, 1989, as Passed by 
the Lok Sabha   namely: — 

(4) 'That at page 11, line 39, for 
the words "thirty three and one- 
third per cent" the words "fifty per 
cent"   be   substituted.' " 

Madam, this seeks to give a little 
relief to the widows of the deceased. 

The question was put and the mo-tion 

tion wass negatived. 

THE DEPUTY CHAIRMAN- I shall 
now put clause 13 to vote. The ques- 
tion is • 

"That clause 13 stand part of the 
Bill." 

The,   motion   was   adopted. 

Clause 13 was added to the Bill. 

Clauses 14 to 26 were added to the 
Bill. 

THE DEPUTY CHAIRMAN: We 
shall now take up clause 27. There is 
one amendment, amendment no. 5, by 
Shri Kamal Morarka. 

Clause   27   (Amendment  of  section   5) 

SHRI KAMAL MORARKA: Madam, 
I   move: 

(5) "That the Rajya Sabha recom- 
mends to the Lok Sabha that the 
following amendment be made in 
the Finance Bill 1989, as passed by 
the   Lok   Sabha,   namely: — 

'That at page 16, lines 21-22, the 
words "of the Central Government 
or a State Government" be de- 
leted.' " 

The question was put and the mo- 
tion was negatived. 

THE DEPUTY CHAIRMAN; JI shall 
now put clause 27 to vote. The ques- 
tion  is: 

"That clause 27 stand part of the 
Bill." 

The  motion  was  adopted. 

Clause 27 was added to the Bill. 

Clauses 28 to 51 were added to the 

Bill. 

THE DEPUTY CHAIRMAN; We 

shall now take up the First Schedule. 

There is one amendment, amendment 

No. 6, by Shri Kamal Morarka, 

First Schedule 
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President's rule in Punjab 

SHRI KAMAL MORARKA: Madam, 
I move; I 

"That the Rajya Sabha recom- 
mends to the Lot Sabha that the 
following amendment be made in 
the Finance Bill 1989, as passed by 
the  Lok Sabha, namely: — 

"That at page 31, line 41, for the 
figure and word "20 per cent" the 
figure 

an
d word "10 per cent'' be 

substituted.' " 

This is in regard to reduction of 
tax rate from 20 per cent to 10 per 
cent. 

The question was put and the mo- 
tion was negatived. 

THE DEPUTY CHAIRMAN; 1 shall 
now  put  the  First   Schedule  to vote. 

The question is: 

"That  the  First  Schedule     stand 
.   part of the Bill." 

The  motion was adopted. 

The First Schedule was added to the 
Bill. 

The Second Schedule, the Third 
Schedule, the Fourth Schedule, the 
Fifth. Schedule and the Sixth Schedtile 
were added to the Bill. 

Clause 1, the Enacting Formula and 

the Title were added to the Bill. 

SHRI AJIT PANJA; Madam, 1 
move: 

"That  the  Bill be  returned." 

The question was put and the mo- 

tion was adopted. 

STATUTORY      RESOLUTION   REEK- 

ING   APPROVAL   OF   CONTINUANCE 

OF PRESIDENT'S     PROCLAMATION 

UNDER  ARTICLE  356  IN  RELATION 

TO PUNJAB 

■  THE MINISTER OF STATE IN THE 
MINISTER OF PERSONNEL, PUBLIC 
861 RS—11. 

GRIEVANCES AND PENSIONS AND 
THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SUM P.  CHIDAMBARAM):   Madam, 
1 move the  following Resolution: 

"That this House approves the 
continuance in force of the Procla- 
mation issued by the President on 
the 11th May, 1987, under article 
35' of the Constitution in relation 
to the State of Punjab, for a further 
period of six months with effect 
from the  llth May   1989." 

As the House is aware, in view of 
the then prevailing situation in Pun- 
jab, Proclamation under article 356 of 
the Constitution in relation to the 
State of Punjab was issued On May 
11, 1087 on the recommendation of 
the Governor. Approval of the Lok 
Sabha as well as Rajya Sabha for the 
issue of the Proclamation under article 
356 was obtained on 12th May, J 987. 
The Legislative Assembly of the State, 
whicb was initially kept under sus- 
pend* d animation, was dissolved on 
6th March, 1988, on the recommenda- 
tion 

r
£ the Governor. 

As the law and order situation in 
the State continued to be disturbed, ap- 
prove of both the Houses of Parlia- 
ment was obtained for continuance ot. 
President's rule for a further period of 
six months with effect from llth Nov- 
ember, 1987. 

Article 356('5) of the Constitution 
was amended by the Constitution 
(Fifty-Ninth Amendment) Act. 1988, 
so as to make clause (5) of that article 
inapplicable to the Proclamation issued 
on llth May 1987, with respect to 
the State of Punjab, With this amend- 
ment President's rule can be extended, 
if necessary for a total period of three 
years in Punjab without fulfilment of 
the cnnditions mentioned in clause 
(i) of article 356 subject to the ap- 
proval of both Houses of Parliament 
for continuance of Proclamation for a 
period of six months on each occasion. 




